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This application has been filed by 

the applicant seeking certain directions.. 

The grievance of the applicants is that 

they have not been given equal pay for 
equal work. Being aggrieved the applicant 

has submitted representation Annexure 2 

on 17th March, 1998. Till now no decision 

has yet been taken. Hence this Petition : 

We have heard Mr.A.Ahmed, learned 

counsel appearing on behalf of the appli-

cants and Mr.S.li, learned 3r.C.G.S.Co 

for the respondents. Mr.S.Ali has raised 

preliminary objection. He submits that 

the present application is prature as : 

6(six) months time has not yet been 

lapsed after filing of the Representation 

Mr.hmed does not dispute the legal 

objection. Considering the submission 

of the learned counsel for the patre-
we find that the application cannot be 

entertained at present being prenature. 

contd/- 

2 -8-'98 

, 
f01- 61. q r'i i'fthn d*o 

. F. ,f lii 5O 



- - 

C - 

*0 

I 

r 

O.A.202/98 

-----. 
Date( 	 Order o'the [ribuna 

25-8-98 Therefore, we are not inclined to enter-

tainthé present application. However, 

k hope and trust the authority shall 

dispose of the representation as early 

( 7 	 as possible. 

Application is disposed of. 

No order , as to costs. 
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